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GR 158/11
State of Assam
      -VS-
Abdul Sadim Faruqe

IN THE COURT OF SUB DIVISIONAL JUDICIAL MAGISTRATE(M) 

BILASIPARA

PRESENT: Sri Bidyut Medhi,AJS

GR 158/11

u/s 498(A) IPC .

State of Assam...................Prosecution.

VS.

Abdul Sadim Faruque..................Accused

Ld. Advocates:

For the prosecution: Md. Rasidul Islam Ld. APP.

For the accused: Sri R. Dasgupta. Ld. Advocates

Date of Evidence: 29-05-13, 5-11-13,28-02-14 & 02-05-15

Date of Argument: 28-05-18

Date of Judgment: 28-05-18

JUDGEMENT

Brief fact of the case

1. The case has arisen out of FIR filed by the informant Musst

Mokleja Bibi Alleging that on 01-12-09 she got married with

the  accused  person.  Six  months  after  the  marriage  the

accused person started demanding dowry from her and on

that  matter  used  to  torture  her.  Finally  on  28-12-10  the

accused  person  on  the  instigation  of  the  accused  Moyna

Bewa started demanding Rs 20,000/- and drover her out of

his house after caused injury on different parts of her body.

As a result she left to her parents house. Hence, this case.

2. Police after investigation filed charge sheet under section 498

A IPC.
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3. Accordingly charge under section 498 A IPC was framed and

the  same  were  read  over  and  explained  to  the  accused

persons to which they pleaded not guilty and claimed to be

tried.

4. After  the  evidence  the  examination  of  the  accused  under

section 313 Cr.P.C. found not necessary.

Points for determination

1. Whether  the  accused  person  being  the  husband  of  the

informant inflicted torture on her by making illegal demand

of dowry and causing injury to her body health and limb?

Decision discussion and reasons thereof

5. The prosecution has examined as many as nine witnesses in

support of its case.
 

6. PW1, Musst Mokleja Bibi in her evidence has stated that after

six  months  of  their  marriage  the  accused  person  started

demanding  twenty  thousand  from her.  Finally  the  accused

person  drove  her  out  of  his  house  on  28-12-10.  She  has

stated  that  filing  of  the  case  was  delayed  as  she  was

undergoing treatment.  She has exhibited  Exhibit 1 as  FIR

and Exhibit 1(1), 1(2), 1(3), 1(4), 1(5) are her signatures. 

7. PW1,  Musst Ume Kuchand Bibi  in her evidence has stated

that two years before her deposition the accused person had

stated her that the accused person physically assaulted her

and demanded Rs 20,000/-.

8. PW1, Md. Hussain in his evidence has stated that there was

something between the informant and the accused and the
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informant left his house. He has expressed ignorance of her

leaving.
9. PW4, Musst Mojiton Bewa in her evidence has stated that she

does not know why the informant and the accused person

have been separated.

10. PW5, Md. Hazrat Ali in his evidence has stated that one

day the informant asked him to inform her parents that the

accused person had assaulted her and thrown her clothes out

of her house.

11. From  the  evidence  of  the  prosecution  it  has  become

clear  that  there  is  no  independent  witness  to  support  the

allegation. Except the informant none has specifically stated

that the accused person inflicted torture on her. Moreover the

statement of the informant has not been proved by medical

evidence. 

12. Thus the prosecution has failed to prove the case against

the accused person beyond reasonable doubt.

ORDER

1. The accused person Abdul Sadim Faruque is acquitted from all

the charge levelled against him.

2. Bail bond shall remain in force for another period of six months.

3. Given under my hand and seal of the Court on this 28th  May,

2018.

BIDYUT MEDHI

      SDJM(M), BILASIPARA
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